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O R D E R 

31.07.2019   Learned counsel for the Appellant submits that there is no 

‘pre-existing dispute’ and whatever has been stated in the impugned order 

relating to its claim cannot be termed to be an ‘existence of dispute’ for rejecting 

an application under Section 9 of the ‘I&B Code’. 

 Let notice be issued on the Respondent by Speed Post.  Requisite along 

with process fee, if not filed, be filed by 1st August, 2019.  If the appellant 

provides the e-mail address of Respondent, let notice be also issued through        

e-mail. 

 Post the case ‘for Admission (After Notice)’ on 3rd September, 2019.  
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